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ALPHABETICAL LIST OF MEMBERS
SIXTH LOK SABHA

A
PTG Lateef, Shri (Nalgonda)

al, Shri Satish (Jaipur)

1 Sifigh. Shri (Kanker)
mﬁalimuddin (Kishangani)
m"}russ'a’in4 Shri (Dhubril
{ANS: Ut Shri (Ahmedabad)
AlauFa, Shfi Subhash (Betul)

w Jahan Begum. Shrimati (Sri-
1£ar)

Alsgesan. Shri O. V. (Arkonam)
Alhaj, Sari’ M. A. Hannan (Basirhat)

: i7Shri Subhash Chandra Bose
__Narasapur)

Affiat, 'Shri D. (Sundargarh)
[Afmin, Prof. R. K. (Suresndranagar)

[AxiEnthan, Shri Kumari (Nagercoil)

mf lagan,
i vam)

Shri P. (Ramanathapu-

Shri Maganti (Machili-

%rx Shri Faquir Ali (Mirzapur)

Mmknaldu Shri S. R. A. S. (Anaka-
. palli)

A¥gal, Shri Chhabiram (Morena)
[A¥if Beg, Shri (Bhopal)

AFa achalam, Shri M. (Tenkasi).
A¥inachalam. Shri V. (Tirunelveli)

Asaithambi, Shri" A V. P. (Madras

i North)
Asokaraj, Shri AT {Préambalur)
Austin, Dr. Henry (Ernakulam)

Avari, Shri Gev M. (Nagpur)

B
Badal, Shri Prakash Singh (Faridkot)
Badri Narayan, Shri' A. R. (Shimoga)
Bagri, Shri Mani Ram (Mathura)
Bagun Sumbrui, Shri (Singhbhum)
Bahuguna, Shri H. N. ([Lucknow)
Bahuguna, Shrimati Kamala (Phulpur)
Bairagi, Shri Jena (Bhadrak)
Bal Shri Pradyumna (Jagatsinghpur)
Balak Ram Shri (Simla)
Balakrishniah, Shri T, (Trupathi)
Balbir Singh, Chowdhry (Hoshiarpur)
Baldev Prakash Dr. (Amritsar)
Banatwalla Shri G. M. {Ponnani)
Renuka Devi

Barkataki, Shrimati

(Gauhati)
Barman  Shri Palas (Balurghat)
Barnala, Shri Surjit Singh (Sangrur)

Barrow, Shri A. E. T. (Nominated—
Anglo—Indians)

Barua, Shri Bedabrata (Kaliabor)
Barve, Shri J. C. (Ramtek)

Basappa, Shri Kondaji (Davangere)
Bashir Ahmed, Shri (Fatehpur)

Basu, Shri Chitta (Barasat)

Basu, Shri Dhirendranath (Katwa)
Bateshwar Hemram, Shri (Dumka)
Berwa, Shri Ram Kanwar (Tonk)
Bhadoria, Shri Arjun Singh (Etawah)
Bhagat Ram  Shri (Phillaur)

Bhakta, Shri Manoranjan (Anadaman
and Nicobar Islands)



Bhanwar, Shri Bhagirath (Jhabua)
Bharat Bhushan, Shri (Nainital)
Bhattacharya, Shri Dinen (Serampqre)

Bhattacharyya, Shri Shyamaprasanna

(Uluberia)

Bheeshma Dev, shri M. (Nagotkur-

nool)
Bhuvarahan, Shri G. (Cuddalore)
Birendra Prasad, Shri (Nalanda)

Boddepalli, Shri Rajagopela Rao (Sri-
kakulam)

Bonde, Shri Nanasahib (Amravati)
Borgle, Shri Yashwant (Jalguon)
Borooah, Shri D. K. ‘Nowgong)

Bosu, Shri Jyotirmoy (Diamond llar-

bour)

Brahm Perkash,
Delhi)
Brij Raj Singh. Shri (Aonla)

Chaudhury (Outer

Burande, Shri Gangadhar Appa (Bhir)

Burman. Shri Kirit Bikram Deb (Tri-
pura East)

C

Chakravarty, Prof Dilip (Calcutta

South)
Chand Ram, Shri (Sirsa)
Chandan Singh, Shri (Kairana)
Chandra Pa} Singh, Shri (Amroha)
Chandra Shekhar, Shri (Ballia)

Chandra Shekhar
nasi)

Singh, Shri (Vara-

Chandrappan, Shri C, K. (Cannanore)
Chandravati, Shrimati (Bhiwani)

Chandre Gowda. Shri D. R, (Chikama-
galur)

Charan Narzary, Shri (Kokrajhar)
Charan Singh, Chaudhuri (Baghpat)

(ii)

Chatterjee, Shri Somnath . (Jadavpur)
Chaturbhuj, Shri (Jhalawar)
Chaturvedi, Shri Shambhu Nath (Agra)

Chaudhary, Shri Motibhai R. (Banas-
kantha)

Chaudhary, Shri Rudra Sen (Laiser-
ganj)

Chaudhuri, Shri Tridib (Berhumpore)

Chauhan, Shri Bega Ram
gar)

(Gangana-

Chauhan, Shri Nawab Singh (Aligarh)
Chavan, Shrimati P. . Karad)

Chavan. Shri Yeshwantrao (Satara)

Chavda, Shr1 K S. (Patanm)

Chettri. Shri K. B. (Dar;eeling)

Chhetri, Shri Chhatra Bahadur (Sik-
kim)

Chikkalingiah, Shri K. (Mandya)
Choudhari, Shri K. B. (DCijapur)

Choudhary, Shri Ishwar (Gaya)

Choudhury, Shrimati Raslhida Haque

(Silchar)
Chov-han, Shri Bharat Sinch (Dhar)
Chunder. Dr. Pratap Chancrn (Calcut-

ta North-East)

D

Dabhi. Shri Ajitsinh fAnaaa)
Damanj, Shri S. R. (Sholapur)
Damor, Shri Somjibhai (Dohad)
Dandavate, Prof. Madhu (Rajapur)
Danve, Shri Pundalik Hari (Jalna)
Das, Shri R. P. (Krishnagar)
Das, Shri S, S. (Sitamarhi)
Dasappa, Shri Tulsidag (Mysore)
Dasgupta, Shri K. N. (Jalpaiguri)
Dave, Shri Anant (Kutch)



Dawn, Sari Raj Krishna (Burdwan)
Deo, Shri P. K. (Kalahandi)

Deo, Shri V. Kishore Chandra S. (Par-
vathipuram)

Desai, Shri D, D. (Kaira)

Des:'ai, Shri Dajiba (Kolhapur)

Desai, Shri Hitendra (Godhra)

Desai, Shri Morarji (Surat)
Deshmukh. Shri Nanaji (Balrampur)
Deshmukh. Shri Ram Prasad (Hathras)

Deshmukh, Shri Sheshrao A. (Parb-
hani)

Devarajan, Shri B. (Rasipurum)
Dhandayuthapani, Shri V. (Vellore)
Dhara, Shri Sushil Kumar (‘Tamluk)
Dharia, Shri Mohan (Poona)
Dhillon. Shri Igbal Singh (Jullurdur)
Dhondge, Shri Keshavrao (Nanded)
Dhurve, Shri Shyamlal (Mandla)
Digal. Shri Sribatcha (Phulbani)
Digvijoy Narain Singh, Shri (Vaishali)
Doley. Shri L. K. (Lakhimpur) '
Durga Chand. Shri (Kangra)

Dutt. Shri Asocke Krishna ‘Dum Dum)

E

Elanchezhian, Shri V. S, (Pudukkottai)

Engti. Shri Biren
trict)

‘Autonomous Dis-

F
Faleiro, Shri Eduardo (Mcrmugao)
»
Fazlur Rahman, Shri (Bettiah)

Fernandes. Shrj George (Muzaffarpur)

Ciii )

G

Gaekwad, Shri F. P. (Baroda)
Gamit, Shri Chhitubhai (Mandvi)
Ganga Bhakt Singh, Shri (Shahabad)
Gattani, Shri R. D. (Jodhpur)
Gawai, Shri D. G, (Buldhana)
George, Shri A. C. (Mukandaptiram)
Ghosa], Shri Sudhir (Midnapore)
Girjanandan Singh Shri (Sheohar)
Gode. Shrj Santoshrap (Wardha)
Gogoi, Shri Tarun (Jorhat)
Gommanga, Shri Giridhar (Koraput)
Gopal. Shri K. (Karur)

Gore, Shrimati Mrinal (Bombay
North)

Goswami. Shrimati Bibha Ghosh
(Nabadwip)

Gotkhinde, Shri Annasaheb (Sangli)
Gounder. Shri Venugopal (Wandi-
wash)

Govindjiwala, Shri . Parmanand
(Khandwa) !

Gowda, Shri S. Nanjesha (Hassan)
Goyal. Shri Krishna Kumar (Kota)
Guha, Shri Samar (Contai)

Gulshan, Shri
(Bhatinda)

Shri Kanwar Lal (Delhi

Dhanna Singh

Gupta,
Sadar)

Gupta. Shri Shyam Sunder (Barh)

H

Halder, Shri Krishna Chandra

(Durgapur)
Hande, Shri V. G. (Nasik)
Haren Bhumij, Shri (Dibrugarh)



(iv)

Harikesh Bahadur, Shri (Gorakh-
pur)

Hashim, Shri M. M. (Secunderabad)
Hazari, Shri Ram Sewak (Rosera)
Heera Bhai, Shri (Banswara)
Hegde, Shri K. S. (Bangalore South)
Hukam Ram, Shri (Jalore)

1
Inder Singh, Shri (Hissar)

J

Jaffer Sharief, Shri C. K. (Bangalore
North)

Jagannathan, Shri S.
budur)

(Sriperum-

Jagjivan Ram, Shri (Sasaram)

Jain, Shri Kacharulal Hemraj (Bala-
ghat)

Jain, Shri Kalyan (Indore)

Jain, Shri Mohan (Durg)

Jain, Shri Nirmal Chandra (Seoni)
Jaiswal, Shri Anant Ram (Faizabad)
Jasrotha. Shri Baldev Singh (Jammu)

Jawade, Shri. Shridhar Rao (Yeot-
mal) {

Jethmalani, Shri Kam
North-West)

‘Bombauy

Jeyalakshmi, Shrimati V. (Sivakasi)

Joarder, Shri
(Malda)

Dinesh Chandra

Joshi, Dr. Murli Manohar (Almora)

K
Kachwai, Shri
(Ujjain)
Kadam, Shri B, P. (Kanara)

Hukam Chand

Kadannappalli, Shri Ramachandran

(Kasaragod)
Kailash Prakash, Shri (Meerut)

Kakade, Shri Sambhajirap (Bara-
mati) .

Kaldate, Dr. Bapu (Aurangabad)

Kalyamasundaram, Shri M. (Tiru-

chirapalli)
Kamakshaiah, Shri D. (Nellore)

Kamath, Shri Hari Vishnu (Hos-
hangabad)

Kamble, Shri B. C. (Bombay South-
Central)

Kannan, Shri P, (Salem)

Kapoor, Shri L. L. (Purnea)

Kar, Shri Sarat (Cuttack)

Karan Singh. Dr. (Udhampur)
Karpcori Thakur, Shri (Samastipur)
Kasar. Shri Amrut (Panaji) t
Kaushik, Shrij Purushottam (Raipur)
Keshawani, Shri N. P. (Bilaspur)
Khalsa, Shri Basant Singh (Ropar)

Khan, Shri Ghulam Mohammad -

(Moradabad)
Khan, Shri Ismail Hossain (Barpeta)

Khan, Shri Mahmud Ali (Hapur)

Khan, Shri Mahmood Hasan
(Bulandshahr)

Khan. Shri Mohd, Shamsul Hasan
(Pilibhit)

Khrime, Shri Rinching Khandu

( Arunachal West)

Kishore Lal, Shri (East Delhi)
Kisku, Shri Jadunath (Jhargram)

Kodiyan. Shri P. K. (Adoor)

Kolanthaivelu, Shri R. (Tiruchen-

gode)

Kolur, Shﬁ-i Rajshekhar (Raichur)

Kosalram, Shri K. T. (Tiruchendur)
Kotrashetti, Shri A, K. (Belgaum)



L(v)

Krishan Kant, Shri (Chandigarh)
Krishnan, Shri G. Y. (Kolar)

Krishnan, Shrimati Parvathj (Coim-
batore)

Krishnappa, Shri M. V. (Chikballa-
pur)

Kundu, Shri S. (Balasore)
Kunhambu, Shri K, (Ottapalam)

Kureel, Shri Jwala Prasad (Ghatam-
pur)

‘Kureel, Shri R. L. (Mohanlalganj)

Kushwaha, Shr{ Ram Naresh (Salem-
pur)

ll
Lahanu Shidava, Shri (Dahanu)
Lakkappa, Shri K. (Tumkur)

Lakshminarayanan, Shri M. R.
(Tindivanam)

Lal, Shri S. S. (Bayana)

Laljj Bhai, Shri (Salumber)
Lalu Prasad, Shri (Chapra)
Laskar, Shri Nihar (Karimganj)
Limaye, Shri Madhu (Banka)

Lyngdoh, Shri Hopingstone (Shil-
long)

M
Machhand, Shri Raghubir Singh

(Bhind)
Magar, Shri Annasaheb (Khed)
Mahala, Shri K. L, (Jhunjhunu)

Mahale, Shri (Male-
gaon)

Mahata, Shri C. R. (Purulia)

Mahi Lal, Shri (Bijnor)

Mahishi, Dr.
North)

Harishankar

Sarojini (Dharwar

Maiti, Miss Abha (Panskura)

Makkasar, : Chaudhari Hari Ram
(Bikaner)

Malhotra, Shrj Vijay Kumar (South
Delhi)

Malik, Shri Mukhtiar Singh (Sone-
pat)

Mallanna, Shri K. (Chitradurga)

Mallick, Shri Rama Chandra (Jaj-
pur) S

Mallikarjun, Shri (Medak)
Mandal, Shri B, P. (Madhepura)

Mandal, Shri Dhanik Lal (Jhanjhar-
pur)

Mandal, Shri Mukunda (Mathura-
pur) !

Mane, Shri Shankarrap (Ichalka-
ranji)

Manga]l Deo, Shri (Akbarpur)

Mankar, Shri Laxman Rao (Bhan-
dara)

Manohar Lal Shri (Kanpur)

Mathew, Shri George (Muvattu-
puzha)

Mathur, Shri Jagdish Prasad (Sikar)

Mavalankar, Prof. P. G. (Gandhi-
nagar)

Mayathevar, Shri K. (Dindigul)

Meduri, Shri
(Tenali)

Meerza, Shri Kazim Ali (Murshida-
bad)

Mehta, Shri
nagar)

Mhalgi, Shri R. K. (Thana)
Mirdha, Shri Nathu Ram (Nagaur)
Miri, Shri Govindram (Sarangarh)
Mishra, Shri G. S. (Chhindwara)

Nageswara Rao

Prasannbhai (Bhav-

Mishra, Shri Janeshwar (Allaha-
bad)

Mishra, Shri Shyamnandan (Begu-
sarai)



Modak, Shri Bijoy (Hooghly)

Mohanarengam, Sliri R. (Chengal-

pattu)

Mohd. Hayat Ali, Shri (Raiganj)
"Mohsin, Shri F, H. (Dharwar South)
Mondal, Dr. Bijoy (Bankura)
Mukherjee, Shri Samar (Howrah)
Multan Singh, Choudhary (Jalesar)
Munde, Shri Govinda (Keonjhar)
Munda, Shri Karia (Khunti)
Murahari Shri Godey (Vijayawada)
Murmu, Father Anthony (Rajmahal)
Murthy, Shri K. K. (Amalapuram)

Murthy, Shri M. V. Chandrashekhara
(Kanakapura)

Murugaiyan, Shri S. G. (Naga-

pattinam)

Murugesan, Shri A. (Chidambaram)

N

Nahar, Shri Bijoy Singh
North-West)

Nahata, Shri Amrit (Pali)

(Cualcutta

Naidu. Shri P. Rajagopal Chittoor)
Naik, Shri S. H. (Nandurbar)
Naik, Shri V. P, (Washim)

Nair, Shri B. K. (Mavelikara)

Nair, Shri M. N. Govindan (Trivan-
drum)

Nair, Shri N, Sreekantan (Quilon)
Narayana, Shri K. S. (Hyderabad)
Narendra Singh, Shri (Damoh)
Nathu Singh, Shri (Dausa)
Nathuni Ram, Shrj (Nawada)

Nathwani, Shri Narendra P. (Juna-
gadh)

Nayak, Shri Laxmi Narayan (Kha-
juraho)

(vi)

Nayer, Dr. Sushila (Jhansi)
Negi, Shri T. S. (Tehri-Garhwal)

o

Onkar Singh, Shri (Budaun)
Oraon, Shri Lalu (Lohardaga)
P

Pai, Shri T. A. (Udipi)
Pajanor, Shri A, Bala (Pondicherry)

Pandey, Shri
(Banda)

Ambika Prasd

Pandeya Dr. Laxminarayan (Mand-
saur)

Pandit, Dr. Vasant Kumar (Raj-

garh)

Parauste, Shri Dalpat Singh (Shah-

dol)
Parmai Lal. Shri (Hardoi)
(Dhand-

Parmar, Shri Natwarlal

huka)

Parthasarathy, Shri P. (Rajampet)

Parulekar, Shri Bapusaheb (Ratna-
giri)

Paswan, Shri Ram Vilag (Hajipur)

Patel Shri Ahmed M. (Broach) M

Patel, Shri Dharmasinhbhai (Por-
bandar)

Patel, Shri Dwarkadas (Amreli)
Patel, Shri H. M. (Sabarkantha)

Patel, Km. Maniben Vallabhbbai

(Mehsana)

Patel, Shri Manubhaj N. (Bulsar)

Patel. Shri Meetha Lal (Sawai
Madhopur)

Patel, Shri R. R. (Dadre and Nagar
Haveli)

Patidar, Shri Rameshwar (Khargone)



i

Patil, Shri Balasaheb Vikhe (Koper-
gaon)

Patil, Shri Chandrakang (Hingoli)
Patil, Shri D, B. (Kolaba)

Patil Shri S. B. (Bagalkot)

Patil, Shri Sonu Singh (Erandol)
Patil, Shri U. S. (Latur)

Patil, Shri Vijaykumar (Dhulia)
Patnaik, Shri Biju (Kendrapara)
Patnaik, Shri Sivaji (Bhubaneswar)
Patwary, Shri H. L. (Mangaldoi)
Periasamy, Shri P. V. (Krishnagiri)
Pertin, Shri Bakin (Arunachal East)
Phirangi Prasad, Shrij (Bansgaon)
Pipil, Shri Mohan Lal (Khurja)

Poojary, Shri Janardhana (Manga-

lore)

Pradhan, Shri Amar Roy (Cooch
Behar) )

Pradhan, Shri Gananath (Sambal-

pur)

Pradhan, Shri Pabitra Mohan (Deo-
garh) ’

Pradhani, Shri K. (Nowrangpur)
Pullaiah, Shri Darur (Anantapur)
Q

Qureshi, Shri Mohd.
nag)

Shafi (Anant-

R
Rachaiah, Shri B. (Chamarajanagar)
Raghavendra Singh, Shri (Unnao)
Raghavji Shri (Vidisha)
Raghbir Singh, Shri (Kurukshetra)
Raghu Ramaiah, Shri K. (Guntur)
Rahi, Shri Ram Lal (Misrikh)
Rai, Shri Gauri Shankar (Ghazipur)

(vii)

Rai, Shri Narmada Prasaa (Sagar)
Rai, Shri Shiv Ram (Ghosi)

Raj Keshar Singh, Shri (Machhli—
shahr)

Raj Narain Shri (Rae Bareli)
Rajan, Shri K. A. (Trichur)

Rajda, Shri Ratansinh (Bombay"
South)
Raju, Shri K. A. (Pollachi) B

Raju, Shri P, V. G. (Bobbili)
Rakesh. Shri R. N. (Chail)
Ram, Shri R. D. (Palamau)

Ram Awadesh Singh, Shri
ganj)

(Bikram--

Ram Charan_ Shri (Jalaun)

Ram Deo Singh, Shri ‘{Maharajganj)
Ram Dhan. Shri (Lalganj)

Ram Gopal Singh, Choudhary (Bilhaur)
Ram Kinkar, Shri (Ba.ra Banki)

Ram Kishan, Shri (Bharatpur)

Ram Murti, Shri (Bareilly)

Ram Sagar, Shri (Saidpur)

Ramachandran. Shri P. (Madras
Central)
Ramalingam, Shri N. Kudanthi

(Mayuram)
Ramalingam, Shri P. S. (Nilgiris)
Ramamurthy, Shri K. (Dharmapuri)
Ramapati Singh, Shri (Motihari)

Ramaswamy, Shri K, S. (Gobichetti-

palayam)
Ramaswamy, Shri S. (Periakulam)
Ramdas Singh, Shri (Giridih)
Ramji Singh, Dr. (Bhagalpur)
Ramjiwan Singh, Shri (Balia)

Rangnekar, Shrimatli Ahilya P.

(Bombay North-Central)



( viii )

‘_Ra’;::j"i-t 'Singh, Shri (Haniirpur)

Rao, Shrimati B. Radhabai Ananda
‘(Bhadrachalam)
Rao, Shri J. Rameshwara (Mahboob-

nagar)
.Rao, Shri Jagannath (Berhamgur)

.Rao, Shri Jalagam Kcndala {Kham-
mam)

Rao, Shri M. S. Sanjeevi (Kakinada)

Rao, Shri M. Satyanarayan Karim-

nagar)

Rao, Shri P. Ankineedu Prasada
(Bapatla)

Rao, Shri P. V. Narasimha (Hanam-
konda)

Rao. Shri
mundry)

Patiabhi Rama (Rajah-

Rao, Shri Raje Vishveshvar 'Chandra-
pur)

Rashid Masoo!. Shri (Saharanpur)

Rath. Shri Ramachandra Ask:1)

Rathawa, Shri
Udairpur)

Armarsinh (Chhota

Rathor, Dr. Bhagwun Dass Hartdwer)
Ravi, Shri Vayalar (Chirayinkil)
Ravindra Pratap Singh Shri ' Amethi)
Reddi, Shri G. S. (Miryalguda)

Reddy, Shri G. Marsimha (A“ilabad)

Reddy, Shri K.
iNarasaraopet)

Branmanan-ia

Reddy, Shri K. Ohul {Curddapah)

Reddy, Shri K.
(Kurnool)

Vijava Bhaskara

Reddy. Shri M. Ram Gopal (Niroma.
bad)

Reddy, Shri N. Sanjiva (Nandyal

Reddy, Shri P. Bayappa (Hindupur)

Reddy, Shri S. K. (Gulbarga)

Rodriques, Shri Rudolf “(Nominated—
Anglo-Indians)

Rothuama, Dr. R. Mizuram)
Roy, Shri A. K. (Dhanbad) *
Roy, Dr, Saradish (Bolpur)

Roy, Shri Saugata (Ba:rackpore)

S
Saeed Murtaza, Shri (Muzaffarnagar)
Saha, Shri A. K. (Vishnupur)
Saha, Shri Gada.har (Birbhum)
Sahoo, Shri Ainthu Bulangir)
Sui, Shri L. (Surzuja)
Sai, Shri XNarhari Prasad (Raigarh)

Saini, Shri Manohar Lal Mahendra-
garhy

Sait, Shry Ebrah’'m Suluiman 1 Manjeri)

Sckrena, Prof. Shibban lal Mahuraj-
ganj)

Samantasinhar, Shri I'unlinacharan

(Puriy
Sangmn, Shri P. A, («Tura)

Sanyal, Shri Sasaakasexhor
pur)

(Jungi-

Saran, Shri Daulat Ram “Churu)
Sarangi‘ Shri R P “Jamshedpur)
Sarda, Shri S. K. tAjner)

Sardar, Shri
Araria)

Mahendra Narayan

Sarkar, Shri Sakti Kumar «Joynogar)

Sarsonia, Shri 3hiv iKarol

Bagh)
Sathe. Shri Vasant (Akola)

Nsrain

Satapathy, Shri Devendra (Dhenkanal)
Satya Deo Singh, Shri (Gonda)

Satyanarayana, Shry Droaamaraju

(Visakhapatnam)

Sayanwala, Shri
(Ferozepur)

Mohinder Singh



Sayeed, Shri P. M. (Lakshadweep)
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The Lok Sabha met at Eleven of the
Clock

[MR, SpEAKER in the Chairl
MEMBER SWORN

Shri A, E. T. Barrow (Nominated—
Anglo-Indian)

R
OBITUARY REFERENCES

MR. SPEAKER: Hon. Members, as
we meet today after an interval of
two months, it is my sad duty to in-
form the House of the passing away
of one of our colleagues, Shri S. B.
Giri and three former Members, Shri
Girija Sankar Guha, Shri Hem
Barua and Shri K. C. Neogy.

Shri S. B. Giri was a sitting Mem-
ber of this House from Warangal
constituency of Andhra Pradesh. He
had also been a Member of the Fifth
Lok Sabha during the years 1971—
—77. He was a trade wunionist and
freedom fighter. After Independence,
he played a prominent role for the
merger of erstwhile Hyderabad State
in the Indian Union. He was asso-
ciated with trade union activities for
a long time and held some of the
top positions in All India Railway-
men’s Federation and Hind Mazdoor
Sabha. He will be remembered for
long for his devotion to the cause of
the Labour, A widely travelled man,
he had endeared himself to a large

2
circle of friends by his amiable na-
ture. He used to take active part in
the proceedings of the House. He
suddenly passed away at Secundera-
bad on the 23rd April, 1977 at the
age of 55.

Shri Girija Sankar Guha was a
Member of the Constituent Assembly
and Provisional Parliament during
the years 1947—52. Earlier he had
served as a Minister in the Tripura
State in 1945. He passed away at
Shillong on the 2nd March, 1977 at
the age of 83.

Shri Hem Barua was a Member of
the ®econd, Third and Fourth Lok
Sabha during the years 1957—70.
During the Fourth Lok Sabha  he
represented  Mangaldai constituency
in Assam. Starting his career as a
Lecturer in English  Literature, he
very soon entered active politics and
joined the 1942 Quit India Move--
ment., A seasoned Parliamentarian
he took keen interest in the proceed-
ings of the House and his views
were heard with great respect. The
issues that interested him mosf{ were
foreign affairs angd economic deve-

lopment. Besides this, he was an
eminent author, journalist and an
educationist. A prolific writer, he

wrote a large number of books on
varied topics in English, Assamese
and Hindi languages. He was asso-
ciated with several educationa] insti-
tutions and served as Member of the
Courts of Banaras and Gauhati Uni-
versities. He was a member of some
of the Parliamentary delegations sent
abroaq during his membership of
Lok Sabha. He passed away at Gau-
hati on the 9th April, 1977 at the age-
of 62.
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Shri K. C. Neogy was a Member
of the Central Legislative Assembly
during the years 1921—34 and again
1942— 47 and of Constituent Assemb-
ly and Provisional Parliament during
the years 1948—51. He was Union
Minister for Relief and Rehabilitation
and of Commerce during 1947—50. A
man of versatile ability, Shri Neogy
served the country in various capa-
cities. He was Adviser to the Indian

States’ Delegations to the three
Rounq Table Conferences held dur-
ing the period 1930-31. He was

Dewan of Mayurbhanj State in the
Eastern States Agency during 1935—
40 and its Political Adviser during
1940—42. In 1946, he was a Member
of the U.N. Human Rights Commis-
sion. He also served as Chairman of
the Finance Commission in 1951 and
as Member of the Planning Commis-
sion in 1953. During his parliamen-
tary career, he had left his mark as
a great debator and served on the
Panel of Chairmen for a number of
years in the Central Legislative As-
sembly. He passed away at Calcutta
on the 2nq June, 1977 3t the ripe age
of 89.

We deeply mourn the loss of these
friends and I am sure the House
will join me in conveying our con-
dolences to the bereaved families.

in silence
express its

The House may stand
for a shortwhile to
SOrrow.

The Members then stood in silence
for a short while.

MR. SPEAKER: Papers to be laid.
Chaudhuri Charan Singh.

SHRI VAYALAR RAVI (Chirayin-
kil): These are the papers by which
he butchered democracy and arbi-
trarily dissolved all the nine assem-
blies against the provisions of the
Constitution. It is a violation of the
‘Constitution.

MR. SPEAKER: This could be rais-
ed some time and then you can speak
on it not now.
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SHRI C. K. CHANDRAPPAN
(Cannanore) : We had sent notice
about discussion.

MR. SPEAKER: Later on it can be
considered, not now.

—

~711.06 hrs.

PAPERS LAID ON THE TABLE

PRESIDENTIAL PROCLAMATIONS DATED 30Tk

APRIL, 1977 IN RESPEET OF THYE STATES

OF HARYANA, HIMACHAL PRADESH,
MADHYA PRADESH, ETC., ETC.

THE MINISTER OF HOME AFF-
AIRS (CHAUDHURI CHARAN
SINGH): I beg to lay on the Table—

(1) (i) A copy of the Proclama-
tion (Hindi and English versions)
dated the 30th April, 1977 issued
by the Vice-President acting as
President under article 356 of the
Constitution in relation to the State
of Haryana published in Notifica-
tion No. G.S.R. 201(E), in Gazette
of India dated the 30th April, 1977,
under article 356(3) of the Consti-
tution.

(ii) A copy of the Order (Hindi
and Fnglish versions) dated the
30th April. 18977, made by thc Vice-
President acting ag President in
pursuance of sub-clause (i) of
clause (c¢) of the above Proclama-
tion, published in Notification No.
G.S.R. 202(E). in Gazette of India,
dated the 30th April, 1977.

(2) (i) A copy of the Proclama-
tion (Hindi and English versions),
dated the 30th April. 1977 issued by
the Vice-President acting as Presi-
dent under article 356 of the Cons-
titution in relation to the State of
Himachal Pradesh published in
Notification No. G.S.R. 203(E) in
Gazette of India., dated the 30th
April, 1977, under article 356(3)
of the Constitution,

(ii) A copy of the Order (Hindi
and English versions), dated the
30th April, 1977, made by the
Vice-President acting as President
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in pursuance of sub-clause (i) of
clause (c) of the above Proclama-
tion, published in Notification No.
G.S.R. 204(E) in Gazette of India,
dated the 30th April, 1977.

(3) (i) A copy of the Proclama-
tion :(Hindi and English versions),
dated the 30th April, 1977 issued
by the Vice-President aoting as
President under article 356 of the
Constitution in relation to the State
of Madhya Pradesh published in
Notification No. G.S.R, 205(E) in
Gazette of India, dated the 30th
April, 1977, under article 356(3) of
the Constitution.

(ii) A copy of the Order (Hindi
and English versions), dated the
30th April, 1977, made by the Vice-
President acting as President in
pursuance of sub-clause (i) of
clause (c¢) of the above Proclama-
tion. publisheq in Notification No.
G.S.R. 206(E) in Gazette of India,
dated the 30th April, 1977,

(4) (i) A copy of the Proclama-
tion (Hindi and English versions),
dated the 30th April. 1977 issued
by the Vice-President acting as
President under article 356 of the
Constitution in relation to the State
of Orissa published in Notification
No. GS.R. 207(E) in Gazette of
India, dated the 30th April, 1977,
under article 356(3) of the Consti-
tution.

(i) A copy of the Order (Hindi
and English versions), dated the
30th April, 1977. made by the Vice-
President acting as President in
pursuance of sub-clause (i) of
clause (¢) of the above Proclama-
tion, published in Notiflcation No.
G.S.R. 208(E) in Gazette of India,
dateq the 30th April, 1977.

(5) (i) A copy of the Proclama-
tion (Hindi and Englishy versions),
dated the 30th April, 1977 issued
by the Vice-President acting as
President under article 356 of the
Constitution in relation to the
State of Punjab published in Noti-
fication No. G.S.R. 209(E) in

-
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Gazette of India, dateq the 30th
April, 1977, under article 356(3) of
the Constitution.

(ii) A copy of the Order (Hindi and
English versions), dated the 30th
April. 1977, made by the Vice-
President acting as President in
pursuance of sub-clause (i) of
clause (c¢) of the above Proclamation,
published in Notification No. G.S.R.
210(E) in Gazette of India dated
the 30th April, 1977.

(6) (i) A copy of the Proclamation
(Hindi and English versions), dated
the 30th Apnl, 1977 issued by the
Vice-President acting as President
under article 356 of the Constitution
in relation to the State of Rujasthan
published in Notification No. G.S.R.
211(E) in Gazette of India dated the
30th April. 1977, under article 356(3)
of the Constitution,

(ii) A copy of the Order (Hindi
and English versions), Jated 30th
April. 1977, made by the Vice-
President acting as President in
pursuance of sub-clause (i) of clause
(c) of the above Proclamation,
published in Notification No. G.S.R.
212(E) in Gazette of India, dated
the 30th April, 1977.

(7) (i) A copy of the Proclamation
(Hindi and English versions), dated
the 30th April, 1977 issued by the
Vice-President acting as President
under article 356 of the Constitution
in relation to the State of Uttar
Pradesh published in Notification
No. GS.R. 213(E) in Gazette of
India, dated the 80th April, 1977,
under article 356(3) of Constitution.

(ii) A copy of the Order (Hindi
and English versions), dateq the
30ht April, 1977 made by the Vice-
President acting as President in
pursuance of sub-clause (i) of clause
(¢) of the above Proclamation,
published in Notification No. G.SR.
214(E), in Gazette of India, dated
the 30th April, 1977,

(8) (i) A copy of the Proclamation
(Hindi and English versions), dated
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the 30th April, 1977 issued by the
Vice-President acting as President
under article 356 of the Constitution
in relation to the State of West
Benga] published in Notification No.
G.S.R. 215(E) in Garzette of India
dated the 30th April, 1977 vunder
article 356(3) of the Constitution.

(it) A copy of the Order (Hindi
znd English versions) dated the
30th April, 1977. made by the Vice-
President  acting as President in
pursuance of sub-clause (i) of
clause (¢) of the above Proclamation,
rublished in Notification No. G.S.R.
216(E) in Gazette of India dated the
30th April. 1977,

(9) (i) A copy of the Proclamation
(Hindi and English versions) dated
the 30th April. 1977 issued by the
Vice-President acting gs President
under article 356 of the Constitution
in relation to the State of Bihar
publishe@d in Notification No. G.S.R.
217(E) in Gaze'te of India dated the
30th April, 1977, under article 356(3)
of the Constitution,

(ii) A copy of the Order (Hindi
and Engiish versions) dated the 30th
April, 1977, made by the Vice-
President acting as President in
pursuance of sub-clause (i) of clause
(c) of the above Proclamation,
pubiished in Notification No. G.S.R.
218(E) in Gazette of India dated the
30th April. 1977. [Placed in Library.
See No. LT-253/177].

(16 (i) A copy of the Proclamation
(Hindi and English versions) dated
the 16th May, 1977 issued Yy the
Vice-President acting as President
under article 356 of the Constitution
in relation to the State of Manipur
published in Notification No. G.S.R.
241(E) in Gazette of India dated the
16th May, 1977. under article 356(3)
of the Constitution.

(i1) A copy of the Order (Hindi
and English versions) dated the 16th

May, 1977, made by the Vice-
President acting as President in
pursuance of sub-clause (I) of clause
(c)y of the above Proclamation,
published in Notification No. G.S.R.
242(E) in Gazette of India dated the
16th May, 1977.

(iii) A copy of the Report (Hindi
and English versions) dated the
15th May, 1977 of the Governor of
Manipur to the Vice-President acting
as President. [Placed in Library.
See No. LT-254/77].

REPORTS Te. NATIONALLSED BANKS FOR

THE YEAR FENDED 318T DECEMBER, 1973

AND NOTIFICATIONS T€. FLOATATION OF

MARKET LoaNs BY THE CENTRAL GOVERN-

MENT GoLp CONTROIL. AMENDMENT RULES,
19577, EIC.. ETC.

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL": Sir, I beg to

(1) to re-lay” on the Table a copy
each of the following Reports (Hindi
and English versions) under sub-
section (8) of section 10 of the
Banking Companies (Acquisition and
Transfer of Undertakinzs) Act,
1970 : —

(iy Report on the working and
activities of the Central Bank of
India for :he year ended the 3l1st
December. 1975 along with the
Accounts and :he Auditor’s Report
thereon.

(ii) Report on the working and
activities of the Bank of India for
the year ended the 31st December,
1975 along with the Accounts and
the Auditor’'s Report thereon.

(iiiy Report on the working and
activities of the Punjab National
Bank for the year ended the 31st
December. 1975 along with the
Accounts and the Auditor's Report
thereon.

*The Reports were previously laid on the Table on the 1st April, 1977.

\
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(iv) Report on the working and
activities of the Bank of Baroda
for the year ended the 31st
December, 1975 along with the
Accounts and the Auditor’s Report
thereon.

(v) Report on the working and
activities of the United Commercial
Bank for the year ended the 31st
December, 1975 along with the
Accounts and the Auditor's Report
thereon.

(vi) Report on the working and
activities of the Canara Baznk for
the year ended thc 31st December,
1975 along with the Accounts and
the Auditor’'s Report thereon.

(vii) Report on the working and
activities of the United Bank of
India for the year ended the 3lst
December, 1975 along <with the
Accounrts and the Auditor's Report
thereon.

(viii) Report on the working and
activities of the Dena Bank for the
year ended the 31st December,
1975 along with the Accounts and
the Auditor's Report thereon.

(ix) Report on the working and
activitieg of the Syndicate Bank
for the year ended the 3lst
December, 1975 along with the
Accounts and the Auditor's Report
thereon.

(x) Report on the working and
activities of the Union Bank of
India for the year ended the 31st
December, 1975 along with the
Accounts and the Auditor's Report
thereon.

(xi) Report on the working and
activities of the Allahabad Bank
for the year ended the 31st
December, 1975 along with the
Accounts and the Auditor's Report
thereon.

(xif) Report on the working and
activities of the Indian Bank for
the year ended the 31st December,
1975 along with the Accounts and
the Auditor’'s Report thereon.
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(xiiij) Report on the working
and activities of the Bank of
Maharashtra for the year ended
the 31st December, 1975 along
with the Accounts and the Audi-
tor’s Report thereon.

(xiv) Report on the working
and activities of Indian Overseas
Bank for the year ended the 31st
December, 1975 along with the Ac-
counts and the Auditor’'s Report
thereon. [Placeqd in Library. See
No. LT-254/1717].

(2) to lay on the Table—

(i) A copy of Notification No.
F.4(2)-W&M/77. (Hindi and Euglisph
versions) published in Gazette of
India dated the 30th May, 1977
announcing floatation of Market
Loans by the Central Govern-
ment. [Placed in Library. See
No. LT-255/77].

(ii) A copy of the Gold control
(Forms, Fees and Miscellaneous
Matters) Amendment Rules, 1977
(Hindi and English versions)
published in Notification No. S.O.
280(E) in Gazette of India dated
the 31st March, 1977, under sub-
section (3) of section 114 of the
Gold (Control) Act, 1968. |Placed
in Library. See No. LT-256/77].

(iii) A copy of the Customs and
Central Excise Duties Drawback
(Amendment) Rules, 1977 (Hindi
and English versions) published in
Notification No. G.S.R. 177(E) in
Gazette of India dated the 9th
April, 1977, under section 159 of
the Customs Act, 1962 and section
38 of the Central Excises and Salt
Act, 1944, together with an e€x-
planatory memorandum. [Placed
in Library. See No. LT-257/77].

(iv) A copy each of the fol-
lowing Notifications (Hindi and
English versions) issued under
the Central Excise Rules, 1944:—
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(a) G.S.R. 162(E) published
in Gazette of India dated the
1st April, 1977 together with an
explanatory memorandum.

(b) G.S.R. 164(E) published
in Gazette of India dated the
1st April, 1977 -together with an
expanatory memorandum.

(c) G.S.R. 168(E) published
in Gazette of India dated the
6th April, 1977 together with aa
explanatory memorandum.

(d) G.S.R. 173(E) published
in Gazette of India dated the
9th April, 1977 together with
an explanatory memor.andurn.

(e) G.S.R. 174(E) published
in Gazette of India dated the
9th April, 1977 together with
an explanatory memorandum.

(f) G.S.R. 176(E) published
in Gazette of India aated the
9th April, 1977 together with
an explanatory memorandum.

(g) G.S.R. 185(E) published
in Gazette of India dated the
16th April, 1977 together with
an explanatory memorandum.

[Pllaced in Library. See No.
LT-258/1717].

(v) A copy of the Medicinal
and Toilet Preparations (Excise
Duties) (Amendment) Rules, 1977
(Hindi and English versions)
published in Notification No.
G.S.R. 290 in Gazette of India
dated the 5th March. 1977, under
sub-section (4) of section 19 of
the Medicinal and Toilet Prepara-
tions (Excise Duties) Act, 1955,
together with an explanatory
memoradum. [Placed in Library.
See No. LT-259/77].

(vi) A copy of the following
Notifications (Hindi and English
versions) under section 159 af the
Customs Aet, 1962:—
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(a) G.S.R. 203 published in
Gazette of India dated the
12th February, 1977 together
with an explanatory memo-
randum.

(b) G.S.R. 161(E) published
in Gazette of India dated the
1st April, 1977 together with an
explanatory memorandum.

(c) G.S.R. 172(E) published
in Gazette of India dated the
9th April, 1977 together with an
explanatory memorandum.

(d) G.S.R. 190(E) published
in Gazette of India dated the
22nd April, 1977.

(e) G.S.R. 191(E) published
in Gazette of India dated the
22nd April, 1977.

(f) G.S.R. 226(E) published
in Gazette of India dated the
9th May, 1977 together with an
explanatory memorandum.

(g) G.S.R. 235(E) published
in Gazette of India dateq the
11th May, 1977 together with an
explanatory memorandum.-

(h) G.S.R. 243(E) published
in Gazette of India dated the
18 May. 1977 together with an
explanatory memorandum.

{Placed in Library. See No.
LT-260/77].

(vii) A copy each of the fol-
lowing Notifications (Hindi and
English versions) under sub-
section (2) of section 8 read with
sub-section (3) of section 7 of the
Customs Tariff Act, 1975:—

(a) G.S.R. 171(E) published
in Gazette of India (ated the
9th April, 1977 making certain
amendment to the Second
Schedule to the Customs Tariff
Act, 1975 together with an ex-
planatory memorandum.

(b) G.S.R. 193(E) published in
Gazette of India dated the 26th
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April, 1977 making certain
amendment to the Second

Schedule to the Customs Tariff
Act, 1975 together with an expla-
natory memorandum.

{c) G.S.R. 234(E) published
in Gazette of India dated the
11th May, 1977 making certain
amendment to the Second
Schedule to the Customs Tariff
Act, 1975 together with an ex-
planatory memorandum.

[Placed in Library. See No. LT-
201/77].

(viii) A copy each of the fol-
lowing Notification (Hindi and
English versions) under section
38 of the Centra]l Excises and Salt
Act, 1944: —

(a) The Central Excise
(Eighth Amendment) Rules,
1977 published in Notification
No. G.S.R. 176(E) jn Gazette of
India dated the 9th April, 1877
together with an c¢xplanatory

memorandum.
(b) The Central Excise
(Twelfth Amendment) Rules,

1977 published in Notification
No. G.S.R. 659 in Gazette of
India dated the 21st May, 1977.

[Placed in Library. See No. LT-
262/77].

(ix) A copy of Notification No.
G.S.R. 899(F) (Hindi) and English
versions) published in Gazette of
India dated the 26th November,
1976 containing the Agreement
between the Government of India
and the Government of the
United States of America for the
avoidance of double taxation of
income of enterprises operating
aircraft, issued under section 90
of the Income-tax Act, 1961 and
section 24A of the Companies
(Profits) Surtax Act. 1964
[Placed in Library. See No. LT-
263/717).
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(x) A copy of Notification No.
G.S.R. 167(E) (Hindi and English
versions) published in Gazette of
India dated the 1st April, 1977
containing the Agreement Dbet-
ween the Government of India
and the Government of Malaysia
for the avoidance of double taxa-
tion and the prevention of fiscal
evasion with respect to taxes on
income, issued under section 90 of
the Income-tax Act, 1961 and sec-
tion 24A of the Companies (Pro-
fits) Surtax Act, 1964. [Placed in
Library. See No. LT-264/77).

(xi) A copy of Notificaticn No.

G.S.R. 170(E) published in
Gazette of India dated the 7th
Aptil, 1977 containing Corrigen-

dum to Notification No. G.S.R.
899 (E) dated the 26th November,
1976. [Placed in Library. See No.
LT-265/77].

AbpITIONAL EMOLUMENTS (COMPUL-
SORY DEPOSITE ANNUAL ORDINANCE, 1977
AND YOGA UNDERTAKINGS (TAKING OVER
OF MANAGEMENT) ORDINANCE, 1977

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA):

1 beg to lay on the Table a copy
each of the following Ordinances
(Hindi and English versions) under
article 123 (2) (a) of the Constitution: —

(1) The Additional Emoluments
(Compulsory Deposit) Amendment
Ordinance, 1977 (No. 7 of 1977)
promulgated by the Vice-President
acting as President on the 9th

May, 1977.

(2) The Yoga Undertakings (Taking
Over of Management) Ordinance,
1977 (No. 8 of 1977) promulgated by
the Vice-President acting as Presi-
dent on the 24th May. 1977. [Placed

in Lidbrary. See No. LT-266/77].




15 Railway Accident (St.)

11.0 hrs.

STATEMENT RE: ACCIDENT TO
TRAIN NO. 13 UP TEZPORE EX-
PRESS ON 30-5-1977

MR. SPEAKER: Prof. Dandavate.
Since the statement is long, why don’t
you lay it on the Table? You will
have to read the budget speech also.
I suggest you lay it on the Table.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): I
lay a statement regarding accidant to
train No. 13 UP Tezpore Express
between Udalguri and Rowta Bagan
stations of Northeast Frontier Railway
on 30-5-1977.

Statement

Sir, it is with deep distress and
anguish that I rise to make a state-
ment to appraise the House of the
accident to 13 Up Tezpur Expresg on
Northeast Frontier Railway on 30-5-
1977. At about 01.25 hours on that
fateful night, while 13 Up Tezpur Ex-
press with 11 coaches wag running
between Udalguri and Rowta Bagan
stations on the Rangiya-Rangapara
r~orth, Metre Gauge single line sec-
tion of Alipurduar Division, the train
engine and 4 coaches next to it fell
into the stream while the 5th coach
remained hanging at bridge No. 141.
After intensive gearch, 85 dead bodies
have been recovered. Eighteen per-
sons sustained grievous injuries and
88 persons had simple injuries. The
injured who required hospitalizat:on
were admitted in the different hos-
pital; in the area.

2. There was a suddepn flash flnod
in the stream at the site of the
bridge. on the night of 29th and 30th
May, 1977. As a result of this un-
precedented flood, the water leve] at
bridge No. 141, which had a 40 feet
opening. reached a level 6 feet higher
than the hizhest flood leve] ever re-
corded at this site. This unprece-
dented heavy flow undermined the
east end abutment of bridge No. 141,
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which collapsed under the pressure
of water, It is also learnt that be-
cause of the suddenness of the flood
and the heavy flow, a portion of the
flood water got diverted from bridge
No. 139, which was about 700 metres
to the west of this bridge, and had
an opening of 140 feet, to flow ecast-
ward and to find its outlet to this
bridge No. 141, which finally collaps-
ed. The suddenness anq fury of the
flood was such that not only did the
east abutment of bridge No. 141 col-
lapse, but other bridges Nos. 114, 125
and 145 also in this area suffered
heavy damage.

3. After proper study of all the
relevant data, the past history and
the condition of the flood in the past
at the various bridges in thig section,
Northeast Frontier Railway had clas-
sified those bridges which required
special watch under the category of
vulnerable bridges. This bridge No.
141 did not have any previoug erratic
history and it had its recorded high-
est flood level sufficiently below the
bottom of girders and. therefore this
bridge was not classified as a vul-
nerable bridge.

4. The Permanent Way Inspector
incharge of this section had trollied
on the affected gection, between 20,15
hours and 21.25 hours on 29-5-1977.
At the time of his trollying, he had
not noticed any unusual flow or
forebodings of a high flood at this
site,. The Bishop of Tezpore who
happened to pass near this bridga at
about 22.45 hours also did not find
anything unusual. All these facts
indicate that this unprecedented
heavy flood happened all of a sudden
and that there was no warning what
soever for such a heavy flood to
occur within such a short time after
the Permanent Way Inspector's ins-
pection. Local enquiries also indicet-
ed that flood of this magnitude had
never occurred in living memory.

5. There wag a military unijt tra-
velling by this train ac also an Air
Force doctor, Immediately after the
accident, the doctor alongwith the
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help of military personnel started
rendering help and offered first aid.
In addition, a doctor from Udalguri
reached the site within a few hours.
As rail access to the site was cut off,
due to a number of bridges having
washed away, Army and civil
authorities had also been alerted ard
railway doctors along with Army
and civil doctors reached the site and
started attending to the injured with-
in a few hours after the accident,
The Army rendered valuable help in
removing the injured to the hospitals
in rescue operations and also in re-
moving the marooned people to safe
destinations.

6. The Chairman, Railway Board,
who got information at Calcutta, im-
mediately flew to Gauhatj aad from
there reached the site of accideut.
The Chief Minister, Assam accompa-
nied by some of his colleagues. also
visited the site. Immediately on
coming to know the gravity of the
accident, I flew to Gauhati and from
there reached the site of *he acci-
dent to inspect the rescue operations
and the relief given to the affected
persons. I found that a large num-
ber of the victims came from the
lower income groups and I, therefore,
enhanced on the spot the quantum
of the ex-gratia relief which is nor-
mally afforded on such occasons. 1
also visited the injured who were
being treated in the hospitals.

7. T am appointing a Claim Com-
missioner who will go into &ll in-
dividual cases of the deceased and
the injured and after ascertaining the
legal heirs. will award appropriate
compensation. the maximum limit
being Rs. 50,000/- per head.

8. In order to have a thorough
search for the victims of the accident,
specialised divers were flown from
Calcutta Port Trust along with me.
with the necessary diving equipments
and they started their operations on
the 31st May evening.

9, In order to recover all the dead

bodies. it was necessary to lift the
coaches end for this purpose, with

~

utmost effert, the bridges which ware
damaged on the Rangiya ,side of
bridge No. 141, were repaired in
time and the rel.ief train reached the
site on the 3rd of June, with the
utmost expeditiousness, Simultane-
ously, Naval divers with heavy
underwater equipmentg from Visha-
khapatnam were also moved to the
site, With the assistance of all this,
all the coaches had been lifted and a
thorough search had been made for.
the dead bodies.

10. The State Government of Assam
had also constituted a fact finding
committee to go into the causes and
circumstances of this accidert. They
have come to the conclusion—I
quote: —

“Bridge No. 141 at KM 64/11-12
between Udalguri and Rowta
Bagan railway stations on the
Rangiya-Rangapara North Metre
Gauge section of Northeast Fron-
tier Railway was a 40 ft span
girder bridge over a small channel.
This channel normally remains dry
and caterg for the local drainage
from paddy fields. The accident
took place at about 01.25 AM. in
the early hours of 30th May, 1977
because of damage caused to the
railway bridge No. 141 by the spill
over of a flash flood of extraordi-
narily high magnitude which took
place between mid night and 01.00
A.M .on the night of 29th and 30th
May, 1977 in the Golandi river.
This spill was most pvonounced
about three Kilometres upstream
and north west of the railway
bridge No. 14 and flowed in the
south east direction towards Kahi-
bari village with great fury. This
flood was of such an unpiecedented
magnitude that it severely taxed
the railway bridge No. 141 rcsult-
ing in the washing awav of the
eastern abutment of the bridga and
the railway embankment behind
this abutment., The diversion of
Golandi flood waters during this
flash flood of such a severe nature
created conditions under' whlch the
bridge had to cope with a flood
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many times its capacity, This had
a disastrous effect on the bridge.
From the aerial survey and the
statements on record, it is quite
evident that what happcred on the
night of 29th—30th May, 1377 was
a flash flood of devastating pro-
protions.”

11. The Additional Commissioner
of Railway Safety commenced his
statutory enquiry into this accident
on the 2nd June at Rangiva. Accord-
ing to his provisional finding, the
accident was caused due to the scour-
ing of the Rowta Bagan c¢nd abut-
ment and approaches of tte bridge
No. 141 by the diverted waters of
river Golandi, normally crossing the
track through the adjoininrg bridge
No. 139. He has not held any rail-
way employee responsible for failure
to prevent the derailment of 13 Up
Tezpore Express and has ascriked
the accident as an “Act of God”.

12. The armymen who were in the
front coaches, were prompt not only
in saving their own lives but also in
expeditiously rescuing otier passen-
gers in that dark early hour. For
those courageous armyvmer: it was the
noblest hour of their life and I ex-
pressed to them our deepest grati-
tude.

SHRIMATI PARVATHI KRISHNAN .
(Coimbatore): What abon* the other

accidents. There are other serious
accidents also. In the Trivandrum
section of the Southern Railway,

there was an accident, Only yester-
day there was wanother.... (Inter-
ruptions).

MR. SPFEAKER: Wily vou all kind-
1y sit down? It ig unfortunate: no-
body i< happy about the accidents
and so manv people dvine. He will
present the budget and you are Zcing

*Publiched in Gazett~ nf India
dated 11-6-T7.
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to talk about railways for three days;
you can certainly take these things
up, not just now.

SHRIMATI PARVATHI KRISHNAN .
You cannot confine the budget dis-
cussion to accidents only. * There
should be a statement abiut the
whole thing; the budget diccussion is
not meant to discuss accidents only.

11.10 hrs.

ADDITIONAL EMOLUMENTS
(COMPULSORY DEPOSIT)
AMENDMENT BILL*

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHR] H. M. PATEL,): I teg to move
for leave to introduce a Bill urther
to amend the Additional Fmoluments
(Compulsory Deposit) Act, 1974,

SHRI VAYALAR RAVI (Chira-
yinkil): On a point of order. Under
the provisions of the proposed Bill,
government employee; woauld not be
allowed to withdraw their deposits;
according to the assurance given by
the government earlier, they should
be allowed to withdraw the second
instalment jn cash, The Act was ex-
tended only for one year. Because
of this Bill the employees’ suffering
would be for five months while it
will give benefit only for two months,
According to the promisc made by
the government, the money had to
be returned. The introduction of the
Bill can come up in July because
this session will end only in August;
it could have been introduced after
fulfilling the promise of the govern-
ment to pay the gecond instalment in
cash, both the principal as vell as
the interest. The government has to
fulfil the promise and return the
entire amount deducted from the
wages of the employees. 1 ghject to
the introduction of this Bill,

section 2,
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SHRI H. M. PATEL: These are
arguments which can be urged when
the Bill comes up for discussion and
not at the introduction stage.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Additional Emoluments (Compul-
sory Deposit) Act, 1974

The motion was adopted.

SHRI H M. PATEL:

I introducet
the Bill.

1112 hrs.

STATEMENT RE. ADDITIONAL

EMOLUMENTS (COMPULSORY

DEPOSIT) AMENDMENT ORDI-
NANCE, 1977

THE MINISTER OF FINANCE,
AND REVENUE AND BANKING
(SHRI H. M. PATEL): I beg to lay
on the Table an explanatory state-
ment (Hindi and English versions)
giving reasons for immediate legisla-
tion by the Additional Emoluments
(Compulsory Deposit) Amendment
Ordinance, 1977,

11.13 hrs.
RAILWAY BUDGET, 1977-78
MR. SPEAKER: Shri Dandavate.

SHRI VAYALAR® RAVI (Chirayin-
kil): Sir, before you call the Minister,
1 want to raise a point of order. Arti-
cle 75(4) says:

“Before a Minister enters upon his
office, the President shall administer
to him the oaths of office and of
secrecy according to the forms set out
for the purpose in the Third Sch-
edule.”

1 do not want to take the time of the
House Sy reading the Third Schedule.
There is a case pending before a court.
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MR. SPEAKER: I know. Itis being
argued in a court of law. Let us await
the decision there whether the minister
will continue as a minister or not. Why
should we decide it here if it is pend-
ing before a court of law? I cannot
allow any further discussion on this. I
have given my ruling.

SHRI VAYALAR RAVI: 1In this
situation, how can he present the
budget? Suppose the court ultimately
rules against him, the whole thing will
be ultra vires. Even for a member the
penalty is Rs. 500. For a minister it
may be much more, may be Rs. 3000.
How much penalty is he going to pay?
This is a very relevant point.

MR. SPEAKER: The House can con-

sider the situation after the judgment
comes. Now, Shri Dandavate.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): Mr.
Speaker, Sir, I rise to place before the
House the Annual Financial Statement
for the Indian Government Railways
showing the estimated receipts and
expenditure for the year 1977-73.

2. After adoption of the Interim
Budget presented on the 28th March
1977, I met represeniatives of trade
unions, Industry and Passenger AssO-
ciations, and also some eminent econo-
mists with a view to understanding
the’'r genuine grievances about the
working of railways and inviting from
them concrete suggestions to improve
Railways' performance.

3. After these fruitful discussions, I
have been thinking of streamlining the
administrative machinery of the Rail-
ways and of providing hetter ameni-
ties and facilities to the travelling
public, particularly the second class
passengers.

Budget Estimates 1977-78

4. At the very outset 1 would like to
inform the House that I have fulfilled
the time bound assurance given toO
Parliament in the last session that all

tIntroduced with the
President.

recommenda tion of the Vice-President acting as
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the railway employees victimised dur-
ing the May 1974 Strike would be re-
instated within six weeks. I am happy
to announce that the process of rein-
statement, restoring the disturbed senio.
rities, condoning the break in service
and annulling the transfers effected as
a measure of punishment during the
Strike, has been completed even before
the promised time hLmit of six weeks.
As a direct consequence of the better
industrial climate in the Railways
created by these swift steps. and as a
result of the spurt in economy, the
freight operation of the Railways during
the weeks which have elapsed since I
presented the Interim Budget, has been
even better than what was anticipated
at the time of the Interim Budget. The
loading in April alone is about one
million tonnes more than what it was
in April last year during Emergency.
Demands for movement of essential
commodities continue to be quite heavy.
In view of this improved trend, 1 nave
raised the Interim Budget target of 217
million tonnes of originating revenue
earning traffic to 220 million tonnes for
1977-78. The goods earnings are ac-
cordingly now estimated to be
Rs. 1382.94 crores as against Rs. 1362.76
crores shown in the Interim Budget.
No change is envisaged in the estimate
of passenger earnings which are based
on 6 per cent growth over the previous
vear. The estimated receipts on ac-
count of ‘other coaching’ and ‘sundries’
also remain marginally unchanged.
The gross traffic receipts have accord-
ingly been placed at Rs. 1220.24 crores
against Rs. 2091.44 crores estimate#!
earlier.

Working Exrpenses

5. As regards ordinary working ex-
penses, the provision of Rs. 1635.75
crores (net) made in the Interim
Budget for 1977-78 has bee;, increased
by a%out Rs. 13 crores to provide for
additional maintenance and opcrating
expenditure due to the revised traffic
target. The increased provision re-
quired under the working expenses is
partly offset by a small reduction of
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about Rs. 24 lakhs in the Railways’
dividend liability due to °downward
revision of the Annual Plan outlay for
1977-78 consequent on a detajled re-
view conducted since the Interim
Budget was presented to this House.
Taking all these factors into account,
the net surplus of the Railways during
1977-78 is now expected to go up by
over Rs. 6 crores from Rs. 26.45 crores
to Rs. 32.50 crores. Taking into ac-
count the surplus in 1976-77 which will
be of the order of Rs. 65 crores and
the increased surplug expected to be
achieved in 1977-78, the Railways’ in-
debtedness to the General Revenues
will go down by over Rs. 37 crores.
that is, from Rs. 477.18 crores, men-
tioned in the Interim Budget. to about
Rs. 440 crores. It is a matter of great
satisfaction to me that even after pro-
viding for all liabilities for the existing
and additional anticipated traffic, the
Railways are cxpected to earn a sizable
surplus this year of the order of Rs
32.50 crores I am happy to announce
that these results will be achieved
without any increase at all in the rail-
way fares and freight rates in the
year 1977-78.

Reduction in platform tickef rate

6. I would like to mention here that
the rate of the platform ticket was
previously raised to 50 paise with effect
from 14.1974. As the minimum pas-
senger fare is only 30 paise, this in-
crease in the ray of platform ticket
has resulted in the mal-practice of
some people buying the minimum
journey ticket for gaining entry to the
platforms. I have, therefore, decided
to reduce the platform ticket rate
from 50 paise to 30 paise with effect
from 1st July, 1977. This reduction
will only have a marginal effect on
the revenue from the sale of platform
ticket which may even slightly &o up
as a result of the reduction, as the
number of persons purchasing plat-
form tickets at reduced rates is likely
to go up. I hope people can now go to
the railway platforms to receive their
sweet ones without much burden and
with smiles on their lips,
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Plan outlay for 1977-78

7. As a result of a comprehensive
review undertaken by my Ministry in
consultation with the Ministry of Fin-
ance. the Railway Plun for the year
1077-78 has been reduced from Rs. 501
crores to Rs. 480 crores including
Rs. 10 crores for the Metropolitan
Transport Projects at Bombay, Cal-
cutta, Delhi and Madras, No reduc-
tion hag been made in the allocation
for new lines. Provision for users’
amenities has been raised from Rs. 3.88
crores in the Interim Budget to Rs. 4
crores in accordance with the recom-
mendations of the successive Railway
Convention Committees and the Esti-
mates Committees. In addition, pro-
vigsion of Rs. 2.80 crores has been 1e-
tained to enable the Production Units
of the Railways to meet their work-
ing capital requirement in respect of
export orders.

New Raliway Lines

8. The role of railway ]ines as infra-
structure in developing the bhackward
areas of the country cannot be over-
emphasised, It has heen my effort
while formulating the final budget to
give a fillip to the construction of lines
which are already approved and to
take up construction of more new lines
with the limited resources which are
available to us. The construction of
25 railway lines is in hand and 3 new
railway lines, namely. Mirchandhuri
to Javant in Uttar Fradesh whi~h will
serve new collieries in Singrauli Coal-
fields. Bhadrachalam to Manguru in
Andhra Pradesh which will provide
outlet for Singareni coal, and restora-
tiomn of Pamban-Dhanushkodi. have
een included in the Budget. Work
will ha cpeeded up on the con-
struction of Tinmelveli-Trivandrum/
Kanyakumari line in Kerala and Tamil
Nadu, Chitauni-Bagaha link which
will connert East UP. with North
Bihar, Jakhanura-Banspani line in
Orissa. Nadikude-Bihinagar in Andhra
Pradesh, Wani_Chanaka in *he Vidar-
bha rzgion of Maharashtra. Shahdara-
Saharanour in Uttar Pradesh, Howrah-
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Amta in West Bengal and Hassan-
Mangalore line in Karnataka. Surveys
for 7 more railway lines, namely, from
Talcher to Sambalpur ang Koraput to
Parvatipuram in Orissa, Bikaner to
Chhatargarh in Rajasthan, Jammu
to Udhampur in Jammu & Kashmir,
Ranchi Road to Koderma and Mander-
hil to Baidyanathdham in Bihar, and
bringing Amravati from Vidarbha
region on the maip line in Maharash-~
tra, have been included in this year’s.
Budget.

9. T am keen to take up ths cons--
truction of some more new railway
lines. I am exploring all avenues cf
mobilising more resources for this
purpose in consultation with the
Planning Commission and the Minis-
try of Finance so that lines which are
urgently needed for the development
of backward areas of the country,
such as the West Coast Konkan
railway linking the Southern States,
Dallirajhara-Jagdalpur line in the
Bastar District of Madhya Pradesh,
Dharmanagar-Kumarghat line in Tri-
pura. Ernakulam-Alleppey line in
Kerala, Bhavnagar-Tarapore line in
Gujarat, Dehri-on-Sone to Banjarl
line in Bihar, etc., can be taken up:
early.

10. Multiplicity of gauges has beem
causing serious bottlenecks to the
movement of traffic and areas served
by the metre gauge and narrow gauge
lines are at a great disadvantage in
the matter of development. The gauge
conversion schemes having a total
length of 2500 kms. are at present in
hand. They include conversion
schemes like Barabanki-Samastipur
in U.P. and Bihar, Viramgam-Okha
in Gujarat, Guntakal-Bangalore in
Andhra Pradesh and Karnataka, and
Manmad-Parbani-Parli-Vaijnath in
the backward Marathwada region of
Maharashtra. Every effort will be
made to expedite these conversion
schemes. Two more schemes, iz,
Delhi-Ahmedabad and  Varanasi-
Bhatni lines have been included in the
present Budget. Surveys are also .

d
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proposed to be carried out for three
more conversions, viz.,, Shahganj to
Mau, Sitapur to Burwal and Varanasi
-to Chupra.

Double-Decker coaches and
amenities to passengers

11. I shall now deal with some of
‘the important matters on which
"Honourable Members have expressed
their concern and to which I have been
:able to give some thought duiing the
-period since the Interim Budget.

'12. Naturally, our first concern will
be the long suffering second class
passengers. Action has to be taken
to effect improvement in second class
travel and to make wuse of our
resources, including modern techuo-
‘logy, to reduce overcrowding in trains.
‘Due to constraints at terminals and
lack of line capacity on certain
saturated trunk routes, there is
limited scope now for introduction of
additional long distance trains.
‘Therefore, in order to reduce over-
-crowding in such long distance trains,
I am considering the use of double-
decker coaches on certain routes
where these can be put in operation.
If the trials already now in orogress
with a prototype coach prove satis-
factory, we shall introduce double-
decker trains on specified routes.

13. With my irrevocable commit-
ment to the Gandhian and Socialist
values whenever the questin, of prio-
rity comes up. in preference to the
claims of the affluent classes, the
needs and requirements of the poorer
masses will always get precedence.
With this perspective I hava decided
that the additional long dictance trains
to be introduced in the coming yecars
shall all be classless ‘Jancata’ trains.
In these Janata trains. as part of passen.
ger amenities. lending libraries having
books and magazines will be provided.
Further I have directeq that wherever
feasible the load of important trainms.
which are on electric traciiom, should
‘be increased from 18 to 20 coaches so
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that over.crowding ean be reduced to
that extent. .

14. In order 1o ensure provision of
certain basic amenities to second class
passengers, | have jssued instructicns
that a prototype second class coach
should be manufactured with rore
toilets and better water supply facili-
ties than now availab.e, so that long
distance passengers, particulary on
trains with only o few stops, will not
suffer from the lack of these un-
veniences, After manularture and
satisfactory trial of the prototype
coach, action will be taken f.r its in-
troduction as early as pnssible. In the
meantime, suitable measires have heen
initiated to ensure that acdequate drink-
ing water supply is available both at
stations and on trains. particularly
during the current summer rush | am
also considering provision of some
type of not very expensive r.dded
cushion beds in the second class sleeper
coaches of certain long distanre (1ains,
so that common men may trave] with-
out having to carry their own beddings.

15. In order to imprave facilities fnr
second class pac<iengers. the Railway
Administrations have %“esn instructed
to improve the facilities available in
the concourses hy provisirm of trilets
and henches on a programmed basis.
Similar facilities will be provided at
all new stations or when an existing
station is being remndelled.

16. To enable passengers to travel in
relative comfort_ it is first pecessay to
ensure that they can btuv tickets for
reserved accommndatin, For this
purpose. it shall be my ¢ndeavour to
root out malpractices in bonking and
reservation offices and in the matter
of allotment of wagons, I have initiated
surprise checks by the Vigilance De-
partment to ensure that there s no
collusion between unsncial elements,
unauthorised persons and the railway

booking stafl.
Restructuring the Railway Bonard

17. In the debate on the Interim
Budget. I have assured this Honouratle

~
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House that the long psnding question
of restructuring the Railway Bcard
would be taken up expeditiously. I
have carefully gone into this question
and have also studied the reports of
various committees that have cealt
with the subject in the past. The most
important report on the subject has
been prepared by 'he Administrative
Reforms Commission. instituted under
the Chairmanship eof Snri Morarji
Desai. This report has dealt with both
the functions of the Railway Board, as
also the desired »>rganisaticnal struc-
ture. As regards [!unctioning of the
Railway Board. governed by the Rail-
way Board Act of 1905. the Railways
funcfion ags a depar*mental undertak-
ine of the Government o? India., with
Railway Board working under the con-
tro] of the Railway Minister. For an
organisation of the size of the Indian
Railways, with itg wide impart on the
public life, the Adminisfrative Re-
forms Commission has sugg»sted that
there should be more celegation of
powers to the lower levels and more
of policy decision at the Railway Min-
ister’'s level. As regards the structure
of the Railw-ay Board., the Administra-
tive Reforms Commission has made
certain valuable recommencdations. T
am happy to announce in this House
that the Administrative Reforms Com-
mission's recommendations that re.
mained shelved for such a long time
at the hands of the previous govern-
ments have been broadly accepted by
us and will he implemented expediti-
ously. I have also decided to abolish
certain superfluous committees which
had become unofficial centres of
authority and instrument of political
patronage.

18. In order to create better emplcy-
ment opportunities and staff satisfac-
tion due to improved avenues of pro-
motion 1 have decided that no exten-
sion of service will he granted to any
railway employee beyond the age of
superannuation exczpt in cases where
a suitable person is not available. This
principle will be observed at all levels
right from the Railway Board down
to the lowest echelons of the railway
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stafl. I am also reviewing all the cases
where extensions have been approved
much before the dates of superannua-
4 tion.

Amendment of the Indian Railways
Act 1890

19. It is the Indian Railways Act that
regulates the activi‘ies of the various
Railway Administrations as public
carriers. The Honourable Members
of Parliament have often voiceq their
opinion that we are even now follow-
ing the Railway Act of 1890
and that Suitable modifications
should be made and a fresh draft
presented to Parliament keeping in
view the changed circumstances in
which Indian Railways; have to func-
tion in free India. I am glad to inform
the House that a second draft based
on discussions with the Legislative
Department of ‘he Law Ministry, has
already been prepared and this is
under discussion with the Department
of Legal Affairs, Ministry of Law. It
is expected that I will be able tn come
forward with the final draft to the
House by the end of the financial
year.

Streamlining and Simplifying the
Machinery to settle the Claims on the
Railways

20. During my meetings with
representatives of Trade and Industry
and also with social workers, there has
been a criticism about undue delay in
disposal of claims cases. I have,
therefore, decided that arrangements
should be made w0 sitreamline and
simplify the machinery for deali.ng
with claims so as to achieve qualitative
improvement and to ensure that claims
are disposed of within a reasonable
time, which normally shoulg not exceed
6 weeks. For this purpose, I have de-
cided to have greater delegation of
powers for settlement of clair!'ls to
officers as well as to field supervisory
staff. The system of settlement ?t
claims by mobile claims offices will
also be extended. Information Centres .
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are being set up in every claims office
where information about the claims
already preferred will be made avail-
.able and enquiries about consignments
books/consigned, if they have not been
received within a reasonable time, will
be dealt with.

Participation of Libour in  Mannge-

ment

21, In my Interim Budget Speech, I
had referred the labour participation
in management. At present, a Corpo-
rate Enterprise Group has been set up
at the central level consisting of three
representatives each f[rom the two
Railwayvmen's Federatinns, one re-
presentative of the Railway Officers’
Federations, and from the official side
the Members and Additional Members
of the Railway Board a.adq also the
Secretary. Railway Bnard to discuss
certain matters mainly to evaluate the
functioning of the Railways anc to
suggest ways and means to improve
their viability.

22. It is now proposed tn set up, at
the Zomal leve] also, 7Znnal Corporate
Enterprise Groups consistng of three
representatives each of the affliates of
the two recognised Railwavmen’'s
Federations, and one representative
each of the affliate of the Railway
Officers’ Federation. The members on
the official side would consist of the
General Manager and the Tteads of
Departments. The Zonal Corporate
Enterprise Group will dizcuss matters
involving improvement in the working
of the railway system and would
recommend approprinte chancges for
improving efficiency and viability.

23. As a further step towards partici-
pation of workers in Railwa:r NManage-
ment it is proposed to set up in each
maior workshop a Joint Couneil and
apnropriate number of Shop Councils.
‘These Joint and Shop Councils would
consist of equal number of representa-

\
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tives of workers and the Administra-
tion, the former being nominated by
the recognised Unions.

Ad Hoc Appuintmenis

24. There ure complaints wubout
certain ad hoc appointments made in

Class II] and Clasg IV  during the
previous three years. 1 have decid-
ed that such ad hoc appointees
in Class IIlI should be refer-

red to the Railway Service Commission
to be considered along with other ap-
plicants. As regard ad hoc appcuintees
in Clasg IV, they should get screened,
along with nthers, by the usual screen-
ingy machinery of the Railways. -

Employecs’ Demands

25 T am aware of the Riilwaynien's
charter of demands. Those vho fram-
ed this charter had made it exolicitly
clear that the demands were negotiable.
Some of the demands were such that
they required an overall policy review
and decision by the Governmen: as a
whole in the context of the available
financia] resources. Onlv after such a
comprehensive review w:ll 1 be able to
examine the railwaymen's demands in
cooperation and consultation with the
accredited trade union represcntatives
in Railways. I am confident that our
just approach towards rnilwsymen’s
demands will he matched by their
devotion to duty in the wider interest
of the nation.

Victimisation During Fmergency

26. Ag regards the lecitimate demand

of the railway emplovees concerning
their victimisation durine the emer-
gency, T wish tn make n categorical

announcement that thoase rnilwav em-
plovees who were either suspended.
removed, dismiseed or prematurely
retired duringg the emergency, ne a
sequel to their detention under MISA
or DIR or because of their associction
with organications. either panned dur-
ing emergency, or not favourably dis-
posed towards the then government,
will be reinstated .
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The actions taken against the em-
ployees under Rule 14(2) of the Rail-
way Discipline and Appeal Rules,
during emergency, will also be review-
€4 and wherever it is found that the
particular actions were prompted pure-
ly by political considerations, those
actionts will be annulled.

27. In order to embark on the various
developmental and modernisation
schemes on the Railways, Railways
have to continue as an economically
viable unit and in this regard we are
still a long way to go, in spite of the
surplus expected during 1977-78. This
can only be achieved gradually by
liquidating the debt of about Rs. 440
crores, which has become due over
the years to the Gemnera) Revenues.
Pursuant to the rccommendations of
the Public Accounts Committee, an

A
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expert Committee will shortly be ap-
pointed to examine comprehensively
the railway fares ang freight structure,

28. I am quite confident that I have
the cooperation of all the Honour-
able Members, the public and the
making the railways service-oriented
and productive. I have to pay a
special tribute to the railway staff who
have demonstrateq their renewed
interest in keeping the railway wheels
moving fast, so as to serve the public
to the best of their ability.

MR. SPEAKER: The House now
stands adjourned to meet again on
Monday at 11.00 A.M.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, June
13, 1977/Jyaistha 23, 1899 (Saka).





